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(3) Bxery person oyning a wagon or truck which passes ov,er 
a sailyay shall simi1a:rly determine and exhibit the nonnal 
cacrying qapaeitg for the wagdn or truck. . 

( 4 )  Notwithstandin$ anything contawed tn sub-sectidn (2) 
br sub-sectin jS), where a railway administratiop thinks it 
necessary or expedient so to do in r e s~ec t  of any wag6n or truck 
cawing  ahy specified class o! goods gr apy class of wagdnq or 
trucks of any specified 'type, it %hay, by ~~o.tiEc'a~ion, v;dfg 'the 
normal carrying capacity for such wagon or truck or such class 
of wagons or trucks and, subject to such conditions as it may 

.. think fit to impose, determine for the same such carrying capacity 
as may be specified in the notification and it shall not be neces- 

. sary to exhibit the words and figures representing the carrying 
capacity so determined on the outside of such wagon or truck or 
such class of wagons or trucks: 

Provided that in no case the gross weight of such wagon or 
truck or such class of wagons or trucks shall exceed the limit 
fixed under sub-section (1) for the class of\axle under the wagon 
car truck." 
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THE S TE ACQUISITION OF LANDS FOR UNlON 
%RPOSES (VALIDATI@N) ACT, 1954 

isition mder the Land Acquisition 
te Governments for the 
s passed and proceedings 

1. Short title.-This be called the-State Acquisitioli of 
Lands for Union Act, 1954. 
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An Act to amend the Voluntary Surrender of Salarjes (Exemp- 
I 
I 

tion from Taxation) Act, I 950. \ 

I 
I 

BE it enacted by Parliament in the Fifth Year of our Republic as 
follows:- I 

I 

1. Short title.-This Act may be called the Voluntary Surrender 
of Salaries !Exemption from Taxation) Amendment Act, 1954. 

I 
i - 

2.' Substitution of new section for sections 2 and 3 in Act LXI of I 
1950.-For sections 2 and 3 of the Voluntary Surrender of Salaries 

I (Exemption from Taxation) Act, 1950, the following section shall be 
substituted, namely:- 

'i 
i 

, "2. Exemption from taxes on income in respect of salaries 
surrendered by certain persons.-Notwithstanding anything con- 
tained in the Indian Income-tax Act, 1922 (XI! ofl 1922), or in any 
other law for the time being in  force relating to taxation on ia- 
come, no income-tax o r  super-tax shall be payable by any per-' 
son whose salary is either specified in the Second Schedule to the 
Constitution or,is determined by any Central Act, State Act or 

I ! 
Provincial 'Act in respect of that part of the salary due to him I 
under any of the said ldws for any period after the 31st day of 1 \ 

, 
' 

October, 1949, which that person has, by a declaration in writing 
volunteered to forego in the public interest, and that part of the 
salary shall not be included in his total income for the purposes I 

of any law relating to taxation on incdme." 
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